
J 

II 

Open Court 

FENTR.ll.L ADI"1INISTRATIVE TRIBUNAL 

AL!.,AF.ABA!) BENCH ALLA.'l!ABAD • 

CIVIL MISC. CO~TEMPT PETITION N0.125 OF 2004. 

!M 

ORIGINAL ~..PPLICATION NO. 110 OF 1998 . 

.ALLAHABAD THIS THE 15TH DAY OF SEPTE1".1BER 2006 

HO~ 'BLE MR. JUST!CE KHEM I~, V.C. 
HON'BLE MR. P.K. CHATTERJI. A.M 

Sandeep Kumar Mitra, son of late P.K. l"ll.tra, 
Resident of E-1, Old Colony, N.S.I. Campus, 
Kal ya..11.pur, Kanpur. 

l. 

. Applicant. 
{By Advocate: Sri M. K. Upadhyaya) 

Versus. 
Sri S.K. Tuteja, Secretary, !Vf...i.nistry 
Food and Consumer Affairs, Department 
Food & Edible, Oils Krishi Bhawan, 

of 
of 

New 
Delhi- 

2 . Sri Jainder Singh, Secretary, Union Public · 
Se1.-vice Commission, Dholpur House, 
Sahjahan Road; New Delhi. 

3. Sri R. B·: Nigam, Director National Sugar 
I stitute, Kalyanpur, Kanpur . 

............ . . Respondents . 
{By Advocate: Sri N.C. Tripathi} 

0 RD ER 
B¥ HON'BLE MR. JUSTIC · !<'.HEM KARAl-lr V.C. 

Heard Sri M. K. Upad.11.ayaya counsel for the 

applicant and Sri N. C. Tripathi counsel for t_,e 

respondents on this conten[>t application. 

2. Earlier the a:~pJ.icant filed O.A. one 

N0.110/98, which this Bench allo\\- .. ed with the 

following directions:- 

"Considering the £acts and circumstances 0£ 
the case, therefore, we axe 0£ the view that: 
it wou.1-d meet: t:he ends o:f justice, i:f the 
O.A. is disposed 0£ lrith a direction 'to -the 
Director, National. Sugar Institute, 
Ka.I_ "'anpur, Kanpur to take steps wi t:hin a 
.mcnth, in a manner prescribed, £or 
craation/reviva..1 of the two posts of 
Pro£essor /' which are deemed to have been 
abolished and therea:fter to take steps £or 
£i1l.ing up ~he two pos~s in accordance wi.th 



2. 
1.a.-...,- expedi tious.ly wi tziuis: 4 mont:hs from the 
da.t:e 0£ cr.a.a:tion/J.·-.viva.l. 0£ t;b.;;, two postsrr. 

3- The applicant filed this cont~t petition 

saying that ·the said directions of thi$ Tribunal 

have not been corcplied with and so they should be 

punishe for wil.fu.l.ly disobeying the same. The 

respondentsi to whom the notices was issued, came 

with a repiy that in coxrpJ.iance of the directions 

of the Tribunal, post of Professor for Sugar 

Techno.l.og-y in National Sugar Institute, 

Kalyanpur; Kanpur were revived vr, e . f 12.4.2004 

vide Government order dated 13.4.2004 (Annexure 

SCA-1) and thereafter promotions were made and 

applicant 

18.11.2005 

was promoted to the said post on 

and he joined duties though under 

protest. 

4. Sri M-K. Upadhyaya has tried to say that the 

orders of this Tribunal have not been complied 

with in letter and spirit as after revival of the 

two post, the applicant ought to have been given 

promotion from 

the promotion 

paragraph 2 of 

learned counsel. 

that for all practical. purposes, it would be 

treated as the two pos t.s ·were available right 

from 1996. We are not in a position to appreciate 

this args.Jment of Sri M. K- 'Upadhyaya counsel for 

the applicant. Firstl.y, the operative portion of 

1996 when he becaI[le eligible for 

to the said post read with 

the order of this .Tribunal. The 

for the applicant wants to say 

the order dated 19. a . 2004 does not 

spell out such an interpretation. Secondly, 

revival order dated 13.4.2004 itself provides 

that two posts have co:me in existence on 

12.4-2004. It is difficult to say that 

.respondents have disobeyed any directions ,.of the 
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Tribunal. l\1hat er may be interpretation, the 

case for wilful disobedience cannot be said to be 

there so as to take any action against the 

respondents. 

dropped. 

.... e cont~t are proceedings 

Notices discharged. Ordered are 

=cor~ 

Member-A 

Mani.sh/- 

Vice-Chairman. 


